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3meer / ORDER

g 99T, Fmﬁla?amaym/ Per Sanjay Garg, Judicial Member:

The present appeal has been preferred by the assessee against the
order dated 27.05.2023 of the National Faceless Appeal Centre
(hereinafter referred to as the ‘CIT(A)’) passed u/s 250 of the Income Tax

Act (hereinafter referred to as the ‘Act)).

2. The assessee in this appeal has agitated the confirmation of
addition of Rs.42,52,750/- made by the Assessing Officer taking the
long-term capital gain as undisclosed income of the assessee u/s 68 of

the Act.

3. At the outset, the 1d. counsel for the assessee has invited our

attention to the impugned order of the CIT(A) to submit that the same is
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an ex parte order. The ld. counsel has further submitted that though the
assessee has filed an adjournment application before the CIT(A),
however, the same has escaped attention of the ld. CIT(A) resulting in

passing of the ex parte order.

4, Considering the above submissions of the assessee, in our view,
interests of justice will be well-served if the assessee is given an
opportunity to present his case before the CIT(A). In view of this, the
impugned order of the CIT(A) is set aside and the matter is restored to
the file of the CIT(A). Needless to say that the 1d. CIT(A) will given proper

opportunity to the assessee to present his case.

S. In the result, the appeal of the assessee is treated as allowed for

statistical purposes.

Kolkata, the 28t November, 2023.
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Dated: 28.11.2023.
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